(3L A, No. 265 of 2012

Bt Ko Mohanty..................Applicant

Vs
Unton ot [adia & Ors. ... Respondents

Order dated: 30032012

CORAM:
Honble Shn € .-B;:N%Qil’r%}?é&‘]ﬁ& Member {Admn.}
Hon'ble Shn A;._K_;%ﬁd&&@&_ﬁfiﬁ.El.lﬁ_l}!e“:nf.-,{lﬁ@;f}
Heard Mr. D K Mohanty, Ld. Counsel for the
appheant and Mr. 11 B Mohapatra, Ld. St Standmg, Counsel

appearmg, for the Respondents, on whom a copy of this DA

has atready been served.

3

The case of the applicant 1 that after the
premature death of his father, he had approached the
Respondents seekong compassionafe :;pp«}inimml. ‘The same
havmg heen considered and rejected, he has filed thss OA
with the followng prayers:

“a. To quash the order of
rejection dt. 192042010 and
{304 201 under Annexure-AJS3 and
Anenxure-A/G respechively.

b o direct the Respondents
to comsidet the case of the sppheant
and provide hum appomiment on
compassionaie groundan accordance
with the DOPET mstruction stated
above,

¢. To pass any other order, ...
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3. P Coamsel for the sppheant, Mr. Mohanty,
submitted that as per DO&PY circular dated 05.05.2003, the
case for compassionate appontment can be eonsidered  for
three times whereas the applicant’s case has been considered
only once.

4, Having heard Ld. Counset for the parties, we
direes Respondents to consider the case of the applicant taking
into account the provisions made m the DOP&T cwenlar
dated 05 052003 1t has been our consistent stand that three
fimes consideration would mesn consideration agamst three
consecutive recrmiment years. The same needs to be followed
and matier he placed hefore the CRC for considerafion and
thereafler reasoned orders be issued by the Respondents
under mizmation to the appheant,

5. With the above ohservation and dirgction, the
(1A stands disposed of i the stage of adimssion itselt

6. Send copy of this order to the Respondents and
free copies of this order be handed over to the Ld. Counsel

appearmg, for the parties,
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